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SHRI S. A. SHAMIM : Sir, if you read 
this artieal and if you are convinced that 
the action against me is not mala {ide, I 
will apologise. 

~ ~ : 3lN .rr.-r orrn ~ 
~ t" 3ri'ni.m If!' t" 1 311'd'Qi, IWt IWt 
~ ~ t'" ~ If" *'" ~. nr 
~ ~ ~ ~ rn-.rr OIAT mm 1 

No, Mr. Mavalankar, I am not allowing 
you. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai) : It seems that in this case 
the magistrate also signed the warrant in 
a lighter vein. 

SHRI S. A. SHAMIM : Sir, have you 
read the article? 

~ ~ : 3lN .rr.-r ~ ~ !ffif 
~IIl~~~<t~~3fTT1 
orrn 3IN III ~ ~ ¥ ~~, 
<IT 'Irli amr m-, <It ~ III ~ Jt'- ~ !Ihr.rr 
<t ~ <nf m lI>It q;it ~ 'Iii Of u'v 
<I'll 1 

May I ask the House one thing? Every 
day he says he is going to be arrested. I 
am waiting for the day when he will be 
arrested. Kindly do not give 80 much pub-
licity that you are going to be arrested. I 
do not know what is at the back of it. Is 
there any warrant or not ? You are tak· 
ing the time of the House. 

SHRI S. A. SHAMIM : I do not mind 
being arrested, provided you read the ar· 
ticle and make others read it. 

MR. SPEAKER : I will read it, But I 
want a guarantee that if I give my deci· 
sion on it, that will be respected by the 
court. 

SHRI S. A. SHAMIM : Yes, Sir. 

MR. SPEAKER : How can he &ive that 
assurance? 

SHRI S. A. SHAMIM : The copies may 
be kept in the Library. Let the people 
read it. 

MR. SPEAKER : Don't make yourselt 
a hero out of it. 

qm -rtr m i ~ -rtr, mr.r ~ r 1 3J7Tl -rtr If!' i <It ?'1~ C.'Iql(i" 1 

..(t ~ If'IIOf ~ <.mn : ~ "'" 
at i'i!i '!;fI If'l1l' ilt OI1lI', q ilf lJ<IT 1 

~ ~ : ~ <It lI'!Tl ifl ~. 
llim i 1 

12.31 hrs. 

KONKAN PASSENGER SHIPS (ACQUI· 
SITION) BILL 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPA Tl 
TRIPATHI): Sir, I beg to move: 

"That the Bill to provide for the ac· 
q uisition and transfer of the Konkan 
passenger ships in order to serve better 
the needs of the maritime passengers of 
the Konkan coastal region and for 
matters connected therewith or inciden· 
tal thereto, be taken into consideration." 

~,~~~mf;r.ril"lnr 
~ ~ ~ ifl ~ ~ ~ 'IiT'1T rnff 
il" 1 \l'fi ~ mr.rr lJ<IT >IT 'fiiq;ur 
<N'm I'mr '1ft ~ m III ~ m 'fiiq;ur ~ ~ <fi'l <rf ~ 
"'fiiq;ur m-' 3!l't "mmr' <t ~ 
'Ii't ~ 1 nr 'll iIfI1! :r-r 'Iii m.r.r ~ 
'1ft <t \'q<rr lJ<IT ~ ~ ~ <tl 
~ 1 nr'li't;;n;:;«rffi~~.rr~ 
~'ll'lCC.'l''RmTil;3TTil''~'ll{IN 
\'q<rr il;3TT i 1 
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~ ~ ~ 'Ii't 0I1lI' 3!l't ~ 42 
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* Moved with the recommendation Clf the President. 
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MR. SPEAKER : Motion moved : 

"That the Bill to provide for the 
acquisition and transfer of the Konkan 
passenger ships in order to serve better 
the needs of the maritime passengers of 
the Konkan coastal region and for mat· 
ters connected therewith or incidental 
thereto, be taken into consideration." 
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PROF. MADHU DANDAVATE (Raja· 
pur) : Mr. Speaker, Sir, at the very outset, 
let me make it explicitly clear that I wel-
come the take-over of the Konkan passen· 
ger service, but at the same time I would 
like to say that the manner in which the 
problem has been handled and the manner 
in which the procedural difficulties that 
came in the way were also handled by the 
Government, I am very much critical of 
that--of the manner of tackling the issue. 
Not only I fully welcome the take-over, 
but for various reasons, strange reasons, 
even the Chowgule Steamships Limited was 
not opposed to the take-over. The reality 
of the situation is this; that has been 
brought out quite ably by the predecessor 
of our present Minister. On the 4th Sep-
tember, 1973, I sought your permission 
to table an adjournment motion because 
of the failure of the Government to take 
over the Konkan steamer service in time 
and remove the hardships of the people. 
You did uot permit me, Sir, to move the 
adjournment motion, but you directed the 
Minister concerned to make a categorical 
statement, and on the same day he had 
made a statement in which certain figures 
regarding the losses incurred by the Chow· 
gule Steamships Limited because of the 
operational expenditure were furnished to 
the House. In that statement it was stated 
that the Chowgule Steamships Limited 
Were incurring losses on the service for 
the last several years: in 1968-69 the 
losses were Rs. 10.37 lakhs; in 1969-70 the 
losses were Rs. 13.45 lakhs; in 1970-71 
the losses were Rs. 13.32 lakhs; and in 
1971-72 the losses were Rs. 15.52 lakhs 
These were losses of the Chowgule Steam: 
ships Limited only on the passenger ser-
vice. The Chowgule Steamships Limited 
were very intelligent people. They showed 
separately the losses on the passenger ser· 
vice. The Chowgule Steamships Limited 
was conducting passenger service as well 
as cargo service. They were actually 
baving enormous profits on the cargo ser-
vice. But even these meagre losses they 
were incurring--even their maximum 
losses, according to their statement, were 
Rs. 15.52 lakhs-they were not prepared 

to allow to be absorbed into the overall 
profits which come to crores of rupees. 
The Chowgule Steamships Limited were 
giving to their shareholders dividends 
which ranged from 15 to 20 per cent. The 
Chowgule Steamships Limited were given 
90 per cent loans by the Central Govern-
ment. With all these facilities and with 
huge profits on the cargo service, they were 
not prepared to absorb the losses of about 
Rs. 15 lakhs on the passenger service. 
They showed separately losses on the 
passenger service. They did not indicate 
their enormous profits on the cargo service. 
On the basis of this they also had the 
desire that if they could transfer all these 
losses to the Government, then probably 
their overall profits would increase. There-
fore, for their own reasons, they were also 
keen that the Government should take 
over this concern. The Ch"irman made 
this clear at the annual gener.,l meeting. 
because they wanted r.ationali"ltion of 
their losses. Therefore, the v wc,.e keen 
that they should get rid of the passenger 
services. In spite of their efforts the 
passenger services were not taken over. 
There was a wide agitation in the Konkan 
region since I failed to persuade the Minis-
ter from the ftoor of this House. Very 
often you tell us that we should discharge 
OUr responsibility at M.Ps. on the floor of 
the House and we should not go outside 
and seek protection. I never sought the 
protection nor did I make it a privilege 
issue. I had to launch a Satyagraha move-
ment in our region when I found that my 
voice raised on the floor of this Parliament 
for take over of this Chowgule Steamship 
Company was not heard by the Govern-
ment and the Minister. I thought, let me 
take up the Gandhian path of appealing 
to the conscience of the Government 
through Satyagraha so that I may arouse 
the frozen conscience of the Government. 
Therefore, on the 4th October, 1973 with 
a band of workers I launched Satyagraha 
in Malwan region. In the entire Malwan 
port work was stopped and people every-
where raillied behind us and there was a 
complete bandh. There were no untoward 
incidents and the will of the people was 
adequately reflected. 
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There were three demands of the pub-
lic : 

(1) Since the Chowgule Steamship 
Company has threatened closure of the 
service if they were not able to get a 
42 per cent increase in fares from the 
Government and that they would retrench 
the employees, with that threat pending 
the Government should take a decision in 
time We wanted the Government to take 
.over the passen,eer service. That is No. 
1. 

(2) There should no increase in the 
fares when the public sector takes it 
over. 

(3) Tbe operations which were suspended 
should be resumed on the Konkan coast 
and- they should also open up other ports 
like Malwan, Dabbol. Achra for passen-
ger services. 

Chowgules bave handed over the pas-
seger service to a subsidiary. On 7th Nov-
ember as was rightly pointed out bv the 
hone Minister, an ordinance was promul-
gated and the passenger services were 
taken over. On 14th November came 
an important notification in "'hich a 30 
per cent increase in fares was permitted to 
tbe public sector Moghul Line. Tbis par-
ticular notification conflicts with the aims 
and objects of this particular Bill. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : It was like a Mo):hul Durbar 
notification. 

PROF. MADHlJ DANDAVATE: 
Please do n~ anticipate my criticism. In 
the Statement of Objects and Reasons 
given here it is categorically stated that 
one of the reasons why the Govemment 
had decided to take over the passenier 
services is that the Chowgule Steamship 
Company demanded a 40 Der cent increase 
in the faires fares. But what did the 
Government do? Tbev took the over the 
~ervices and in a notification dated 
14th November. without this Parliament 
having an opportunity to discuss the fare 
structure and floutirq: the authority of 
the Parliament, they issued a notification 
declaring that there would be an upward 
revision of the passenger fares and the in-

crease will be to the tune of 30 per cent 
and this is only the first stage of the in-
crease. 

I want to point out to this House that 
the Government itself had appointed a 
committee under the Chairmanship of 
Mr. Bave. You will be surprised to 
know that that committee appointed to &0 
into the problem and consider the ope-
rational efficiency and the operational ex-
penditure, had recommended that there 
should be only a 20 per cent increase in 
the fares. But, our government has gone 
a step furtber and have introduced 
through this notification a 30 per cent in· 
crease and they have made it clear that 
this is the first staKe of increase to be 
incorporated_ 

Here, a very important point comes into 
the picture. That is how we are going to 
assess the profits and losses of a particular 
shipping company. Our grievance against 
Chowgules wag that they isolated the 
losses and profits between the cargo and 
passenger services and we wanted them to 
be integrated. Our allegation against 
them is also the allegation against the 
present company. On this very floor of the 
House I had asked a starred question re-
garding the profits of the public sector 
company lik, the Shipping Corporation of 
India and on the very flood of this 
House, in a written reply to my question, 
In regard to passenger services they have 
said that Rs_ 8 crores is the net profit in-
curred by the Sbipping Corporation of 
I ndia because of the successful cargo ser-
vice and therefore I had suggested that 
something should be done. This amount of 
Rs. 8 crores is in respect of profits of 
the last year. I am told that the profits for 
this year have not been estimated_ Every 
year there has been an upward revision of 
the profits. The profits this year are thus 
bound to increase. We find that the Ship-
ping Corporation of India is not willing to 
take up the issue of integration. If the 
cargo profits were integrated witb passen-
ger service losses perhaps it would have 
been a better proposition_ But they have 
handed over the Services to the Moghul 
Lines. I have made constructive proposal. 
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[Prof. Madhu Dandavatel 

Please give me a few minutes more. I have 
been suggesting that the subsidy of the 
Shipping Corporation of India that is, the 
Moghul Lines, should allow the losses of 
the passenger service and the Drofits of 
the cargo service to be integrated. 

This is necessary in the light of the 'pub-
Iic sector operations. I want public sector 
to be conducted not with profit motive but 
we want it to be conducted with social 
welfare objeotive. Here is a ques-
tion of backward area like Kon-
kan. It is a backward region 
in which there are no railways at all. The 
shipping service there was closed down. 
For developing this backward region, for 
the proper industrial and economic devel-
opment and for developing the necessary 
infra-structure is it absolutely necessary 
that we give special consideration and spe-
cial concessions for development of the 
area and we give priority in this respect. 
That is this approach that we should 
follow. Actually I would be very happy 
if the public sector shipping goes up in 
efficiency. The tragedy of our present day 
is this that whatever is touched by the 
Government, unfortunately, in a number 
of places the efficiency has gone down. I 
only hope that the Moghul lines will not 
go in the grand royal style of the old 
Moghuls but that it will be conducted on 
efficient lines. If that happens, this experi-
ment of take over would be justified. 

There are only two or three points 
more. A number of ports like Malwan 
which were not covered for some time 
are included now in the new schedules. 
In the new .cheme the timings during the 
high tide and low tide are different. 
There has been a constructive proposal 
made by a former MLA of Maharashtra 
Shyam Kochrekar from Malwan who has 
suggested that all the ships of Moghul 
Lines moving from Bombay to Panjim 
should halt at 'Raikot Buoy'. From there 
a small ferry service could operate to 
travel upto Malwan. If this is done the 
small ports could be connected with the 
major ports. The Maharashtra Govern-

ment have introduced the question of 
no-loss no-profit. I am a most modest 
and humble student of economics. I fail 
to understand how the principle of profit 
and loss is to be applied in an isolated 
way. 

MR. SPEAKER : You 8rc a Scientist 
and not an Economist. 

PROF. MADHU DANDAVATE : Sir, 
am a humble student of Economics. 1 

learnt my economics outside the Univer-
sity. 

Therefore. I fail to understand how the 
principle of no-profit-no-Ioss would apply 
only in an isolated way to Konkan Ser-
vices alone? The Shipping COrpol ation of 
India has thc cargo setvice; also it has got 
the passenger service. Why should th,s 
principle of no-profit-no-Ioss be applied 
only to this passenger service? I would 
agree with my hon. friend Shri Salve when 
he made a very important point. Rather 
than applying the no-profit-no-Ioss princi-
ple in an isolated manner only to the 
pa"enller service, we should take all the 
activities-cargo as we1l as the passenger 
service together·-and then this principle ;)f 
no-profit-no-Ioss should be applied so as 
not to justify this increase in fares in 
this case. I say that even the Maharashtra 
Government is to be blamed for this. I 
would like to make a point that the Maha-
rashtra Government is guilty of applying 
this principle in a wrong direction. They 
forgot to understand the reality of the 
situation that even in an isolated way this 
principle of no-profit-no-Ioss is applied 
there is bound to be losses. And if there 
are losses on the basis of this principle 
than the increase in fares is going to be 
justified. Therefore, I say that the Maha-
rashtra Government is also guilty of intro-
ducing a very wrong principle. They again 
did not take into account the very impor-
tant aspect of the rationalisation of the 
size of the vessels when Messrs. Chow-
gule Steamship Company Ltd introduced 
their vessels. At that time, a proper 
rationalisation in terms of the size of tho 
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vessels was not at all investigated into. 
Vessels were so big as far as small ports 
are concerned that they could not even 
realise the need for rationalisation in 
terms of the size of the vessels at the 
time of introduction. 

In this connection I would state thar 
whereas you consulted the Maharashtra 
Government you did not consult Goa 
Government. This is a coastal service 
from Bombay to Panaji and I would sup-
port Shri Naik that this should not be 
restricted not only from Bombay to 
Panaji but that should go up to Karwar 
or Mangalore so far as this particular 
shipping service is concerned as it will 
put an end to Maharashtra-Mysore's pre-
sent conlliet. 

I would conclude with my complaint 
that though Goa port is involved-Panaii 
port is involved-whereas they consulted 
from time to time the Maharashtra Gov-
ernment, they did not consult Goa Gov-
ernment. 

MR. SPEAKER : May I tell you that 
there should be respect for the bell some-
times. You said you would take two 
more minutes. You were allowed a little 
more time. Everytime I am not going to 
ring the bell. 

PROF. MADHU DANDAVATE: 
Therefore, on this basis, let them re-
orientate the policy in such a manner in 
future so that their new policy will not be 
a legacy of the past policy. I am thankful 
to you for this. I am sorry I have 
taken a little more time. 

MR. SPEAKER : The time is limited-
two hours-and there are so many Mem-
bers. I would request them all to be 
brief. Shri Ramavatar Shastri. 

~ mII'I"!II"r _ (qc;rr) : ~ ~, 
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SHRI SHANKERRAO SAVA"IT (Ko-
l.ba) : The hon. Minister of Shipping and 
1 ransport deserves to be congrptulated on 
bringing this Bill so speedily. I am aware 
that the original decision of takeover was 
taken by tbe outgoing Minister, Shri Raj 
Babadur. and my thanks are in no small 
measure due to him also. 

For tbe information of the House, I 
may state that tbe Konkan, the coastal 
region of Maharasbtra is a backward reo 
gion. It serves as the main hinterland to 
the city of Bombay. But communications 
in Konkan are extremely poor. Road 
communications are bad. There are ab-
solutely no railway communicntions. Sea 
communication being the cheapes!, natural-
I} people banker after it. That was the 
leason why tbere was so much agitation 
regarding the taking over of Ihe coastal 
tlaffiC. 

Formerly the Scindia Steam Navigation 
Co. used to ply its ships in this region. 
But the service was so irregular that pe0-
ple raise a hue and cry against it. So 
when Chowgules offered to ply their ships 
in this region, people welcomefi it. Not 
only tbe people. even the Maharashtra 
Legislative Assembly welcomed it. I may 
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teU the House that the Chief Minister of 
I he State had alsa gone to Europe to 
launch one of the ships they hnd bought. 
That shows how the takeover of the ser-
vice by Chowgules was very popular. Bul 
wmehow or other, after sometime: the 
Chowgules feU inlo the same ditch as the 
~india's. Their service also became irre-
gular. Also they asked for a bike in the 
fares. They were allowed one rise. At 
that time. they had given an assurance 
that they would not ask for a fl'rther rise 
in the passenger fare. But re<"ently, as 
was said by the hon. Minister, they asked 
for a 42 per cent increase in the fare. 

As a matter of fact, Chowgule-; are run-
ning not only a passenger sen';ce but a 
(.argo service also. As was just now 
pointed out by Prof. Dandavate. the eam--
ings from the .passenger and cargo &er-
,ices should be totalled up to find out if 
the service as a whole was making a pro-
fIt or loss. But Chowgules have all along 
toeen treating the passenger service and 
its eamings separately and on that basis 
they have been demanding a r.se in the 
fares. But as the cargo servic: earnings 
are kept out. we cannot find (lr~' whether 
really the service as a whole is making a 
foss or profit and what the prdi or loss 
.eally is. 

It is all right that GovenllI!ent have 
made a beginning with the takeover of the 
rassenger service. but in time they should 
take. over the cargo service also. When 
the two are taken over, people will reanv 
~et relief. 

Some of the harbours on Ihe Konkan 
line are silted and hence biJgec vesse1s 
cannot enter. But it is necessrrv that the 
Govenunent should do the desillin& work 
and when the work is done, SO many 
harbours also will be opened for bigger 
vessels. It is not necessary that -there 
~hould be small vessels as statt'Cl by one 
loon. Member. What is necessary is that 
the harbours which are silted should be 
desilted at a very early date. 

AN HON. MEMBER: Tremendous 
cost. 

. ~~ SHANKERRAO SAVANT : De-
51ltmg IS done not only in India but in 
w many other countries of Europe and 
America. It is good that a beginning has 
been made and I have no doubt that the 
needs of the poorer people Of Konkan 
will be properly looked after by ,mr Minls-
try of Shipping under the able guidance 
of Shri Karn\apati Tripathi. 

Wit~ these words. I welcome the Bill. 

MR. SPEAKER : Shri Anant~;.o Pati!o 

SHRI JYOTIRMOY ROSU : Sir my 
;!arty spokesman in fact stood out in fa-
VOur of Shri Daudavate.' 

MR. SPEAKER : Don't he too touchy. 
They will come in his place now. If they 
had stood out for Prof. Dandayate. theY 
will come in his place. It is wry fair. 

SHRI JYOTIRMOY BOSU ; We a1-
y,ayS appreciate your courtesi.... and kind-
ness. 

SHRI ANANTRAO PATIL (Khed) : 
Mr. Speaker. Sir. I rise to support this 
Bill which seeks to replace the ordinance 
promulgated in the month of November 
for taking over Messrs Chowgnle Steam-
ships Limited. Chowgules which were 
'Jperating on the Konkan coast had asked 
for an increase of 42 per cent in passen-
\;er fares. When the nellotial'elos were 
going on, they did not start the service in 
September which they were =1I:pected to 
start. Not only that. Till 61h N ovem-
ber. they did not do anything. On the 
contrary. they intimated to the Govern-
ment that they will layoff the two ships. 
lbis caused the greater inconvenience to 
passengers, since the monsoon was over 
and there was no other coastal service in 
operation. So. the Government tbought 
it fit and necessary to take over Ibis coast-
al service aod give it iP charge of the 
Mogul Lines. 
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Some facts ought to be brought before 
the House. The reason for th~ take-over 
is not only that Chowgule had asked for 
a fare rise. The Government have also 
,aid in the Statement of Objects and Rea-
sons to the Bill that the service was not 
regular, it was unpunctuaI and it was not 
dependable also. The negotiat;"ns bet-
ween Chowgule and the Central Govern-
ment were going on for the 13.t so many 
months and a Committee wa~ appointed 
under the chairmanship of Mr Bhave, 
which had recommended in Janu"fY, 1973 
that a fare rise up to the extent of 20 
per cent shonld be given. But Chowgule 
wanted to have a higber rate and again 
the negotiations continued. While the 
negotiations were going on, a decision was 
not taken by the Government tiII Septem-
ber or October. The monsoon was over. 
The Government as well as Chowgule 
"ere sitting tigbt. No decision was made. 
J would like to make it clear 'hat I bold 
f,O brief for Mr. Chowgule thourh I knew 
him for the last 25 years, and Mr. V. D. 
Chowgule is known to me very intimately. 
This service was started by Ch0wgnle at 
the instance of the Maharashtr.l Govern-
menl When the Scindia Steam Naviga-
tion Co. was not operating their steam-
ship services properly and reg.;!arly, the 
Government of Maharashtra in,;"ted upon 
Chowgule to start the service. The Chief 
Minister of Maharashtra had gone to 
Czechoslovakia or Yugoslavia. from where 
tbe two ships were purchased, teo inaugu-
rate the two ships, Konkan ~vak and 
Sarita. The Government of India has 
estimated that the operational cust is go-
ing high day by day. So, Chowgule was 
also prepared to accept a rate !-"tween 20 
per cent and 40 per cenl The Maha-
T ashtra Government and the passengers 
themselves were opposed to ROY further 
rise. Since this was taken over ~nd hand-
ed over to the Mogul Lines, the Central 
Government immediately gave n 30 per 
rent rise to the Mogul Lines. The Dhave 
Committee recommended 20 per cent and 
the Chowgn!es were asking for 42 per 
cenl Government did not take any deci-

sian. But as soon as this was handed 
ever to the Moghul Line, a lllirty per 
cent rise was given. It means that the 
operational cost had gone up. People will 
welcome nationalisation of cca:;tal ship-
ping if it is not only a change in the 
name; instead of Chow&\lle Steamship Ltd. 
it it is merely Moghul Lines, without any 
efficiency in operation, what is the use? 
The ports are not developed; c!redging is 
not done. The defects that were there in 
the Chowgule Steamsbips still continue 
after taking over by the Moghul Line; 
they were taken over on the 15th Novem-
~er and there is no chaDl!e for the better. 
That is what Mr. Dandavate nnd Mr. Sa-
vant said also. Thousands of people go 
to Konkan and Goa from Bombay and 
come back and this is the onlY means of 
communication. But many p:>rts between 
.Bombay and Panaji could not aocept ships 
"ecause dredging has not been done for 
the last twenty yean. If yeo!! want to 
improve line and iml'tove the 
efficiency of the coastal services, 
ports should be developed and other 
facilities should be provided. Otherwise, 
inspite of the change in the n~me, peo-
ple will continue to face the same hard-
~hip in the future also. There i. no rail-
\\ ay line in the Konkan area; it is practi-
cally undeveloped. The Government of 
Maharashtra wanted this service to run on 
I'o-profit-no-Ioss basis. The M :nister as-
sures us that they have taken over on that 
basis. I wish they stick to thi. and im-
rrove the coastal service in the hands of 
Moghnl Lines. But our eXpI"r.ence of 
public undertakings such as the Indian 
Airlines and the Railways .mews that 
transport services run by the G':lvcmment 
are not efficient or punetual .'r depend-
"ble. This should not happen In the case 
of Moghul Line coastal 'lCn';ce. Wrth 
these words, I support the Bill. 
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SHRI DHAMANKAR (BhiwaDdi) : 
Sir. I rise to support tbe Bill aDd I COD-
gratulate the Government and our new 
Minister of Shipping for having brought 
this 1Ii11 before tbe House. 

Normally. Konkan is a d_rted aDd 
forsaken area and there is a feeling in 
Konkan that the whole country is beina 
developed and only Konkan remains un-
developed. In Marathi they say "Desaza 
Zala Vikas Konkan Rahile Bakas". This 
feeliDg must be chaDged. 

PROF. MADHU DANDo.VATE 
There is nothina unparliament;uy about 
it. 

MR. SPEAKER : I do Dot know be-
cause be did Dot interpret it in English. 

SHRI DHAMANKAR : The people of 
tbat area feel that they bave "ot received 
proper attention eitber at !be bands of 
the Mabarasbtra Government Or the CeD-
tlal Government. The Mabar ... htra Gov-
ernment bave declared it as a backward 
area. The Central Government also in-
duded Ratnagiri in backward drea and 
save certain concessions for starting of 
new industries for an initial period. But 
they cannot 'lnateriattse unless tbe infra-
structure is there. There are no railway 
lines. The buses also ply 011 til ... hillside, 
but not on the coastal side. The people 
of tbat area suffer for want of transport. 
Water transport is the cheapest even 
'hougb day by day it is becoming costly. 

Tbe economy of Konkan is a money-
order economy. Most of the young pe0-
ple from Konkan go to Bombay and other 
cities for employment and ev~ry month 
they send money orders for Claintaining 
tbe families of the Konkan pee"le. The 
land is barren. There is not .. 'en a rice 
crop. If this money order economy has 
to be improved. then cheap tr"n'port faci-
lities will have to be extended to the 
Konka Q region. 

The Mugbal Lines have been taken over 
by the Shipping Corporation. [feel it is 
100 late on the part of the Ciovernment 
to) take over the Konkan Passenger Ships. 
Jt should have beeD done much earlier. 
The people of Konkan bave been suffer-
ing for three months after the rainy sea-
son. in October and November because 
tbese services were not res"me~. 

In the Konkan area only shipping faci-
lities are available. Now the Shipping 
Corporation is going to ply these ships. 
But they will ply their servicei only to 
the big harbours. The Konkan area is 
.tudded with small potls. The big ships 
cannot reach .these 'Sman port., They 
have to be anchored in the high seas from 
where the country craft b{ing the passen-
ters to the port. This in¥PJves some in-
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convenience, especially for women and 
children who travel by ships. 1 would re-
quest the Minister to see that these ports. 
which are now seasonal, are made to 
operate for twelve months in >.he year. 
The ports should be developed so that big 
ships can be anchored. All the neces-
sary facilities should be provided to the 
ports in the Konkan area. 

An aluminium project is gOiflg to come 
up in the Ratnagiri district. So, that area 
is going to be developed. That port re-
quires developmenL The Maharashtra 
Government is very keen to de.'1elop that 
port. So, I would request the Minister to 
cxpedite the port development facilities 
and see that all the Konkan ports are 
operated for 12 months so that Konkan 
Sevak, Sarita and other hig ships can 
touch these ports and the people of Kon-
kan area can avail of this facility all the 
year round. With these words, I support 
the Bill. 

*SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Mr. Speaker, Sir. while I support 
the Bill which seeks to take ('ver the 
Konkan Passenger Shipping .emce. I 
would like to urge upon the G"vernment 
that by taking the passenger side only the 
problems cannot be solved. Tn fact the 
Cargo Services is making huge profits and 
my friend Shri M adhu Danda vate quoted 
figures in extensive details to prove the 
huge profits that are being made by this 
Shipping line. Unfortunately the Govern-
ment have not touched that section which 
makes profit and have taken over only 
that section which is making 103Ses. It i. 
therefore, necessary that both tl>e wings-
the passenger as also the Carl:o service--
both should be taken over. 

Sir, Konkan is a backward 'irea. Water 
transport is the cheapest among all modes 
of transport. But we have f iJnnd that 

immediately after the takeover, on tht 
14th November the Government through 
the issue of a notification raised the pas-
senger fare by 30 per cent. Sir, the en-
tire people of this area have to depend 
wholly on water transport as otber means 
of communications are neither developed 
nor available-at a cheap rate. But 
through this rise in passenger fare, the 
voorer sections of the populatk.n of this 
area who are majority being a backward 
_rea are worst hit. Sir, I mu.! also tell 
the Government that take-over is not an 
~nswer to all problema. We have seen 
that whenever the Government have taken 
over any item, the prices have gone up 
"ery high. This has happened in the case 
of coal. After the take over. the price 
of coal has gone up many times and 
even coal is not availahle in the market. 
Along with take over, it is e'~ntial that 
the things should be so well managed that 
the prices should not he allow~d to rise 
and people should not he put to any diffi-
culty. In this case, however, thi' has not 
been so. The han. Minister w':lile initiat-
ing the Bill informed the House that a 
sum of Rs. 90 lakhs will he paid to this 
company. Why should we pay this 
amount to the Company which has made 
huge profits? It, is indeed very sad Sir. 
that while the Government ha\'e readily 
agreed to give to the Company this huge 
amount of money, they have not cared to 
protect the interest of the worlrers. I 
would like to know from the hon. Minis-
ter the total amount that was to he paid 
to the workers prior to take ')ver by way 
of salary, bonus, gratuity etc. and whether 
hefore making the payment of Rs. 90 
lakhs, Government would ensure that 
every worker's dues are dedurted and 
every worker is paid his share. This has 
always happened in the past whenever 
Government tried or have taken over any 
business or an industrial unit anel I would 
hke to know why in this ca.e the past 
practice is not heing followed. I would 
now put 3 few questions and request the 

*The original speech was delivered in Bengali. 
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"on. Minister to answer them during the 
<course of his reply: 

(i) what was the written down of the 
assets when the passenger ships 
were taken over whether it was 
correct or not; 

(ii) Surely the ships were ~ured and 
if so, the total amount for which 
they were insured; 

(iii) What is the book valu~ of the 
assets of the Company; 

.(iv) When these ships were purchased 
by the Company? Were they 
new or secondhand ones; 

.( v) What is the total num""r of offi-
cers and crew that were serving 
the Company hefore u.ke over. 
How many of them bave heen 
absorbed in the new set up; 

"(vi) What is assessor's report about 
the cost of the ships; 

{vii) Whether the terms of service of 
the workers would continue to he 
the same and if not how they 
are going to be amen1ed. 

Sir, I would very strongly IITge upon 
the hon. Minister that he may please en-
sure that every worker is absorbed and 
not even one is renderd jobl=-. They 
should be given the security of job. With 
these words, I conclude my speech, Sir. 

MR. SPEAKER: The Half-an-Hour 
Discussion scheduled for this evening will 
he postponed. Is it all right? 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Yes, Sir. This is going to be 
~~ken up on Saturday. 

MR. SPEAKER : I do not know yet. 
Mr. B. V. Naik. 

13.32 hrs. 

[MR. DEPUTY -SPEAKER in the Chair) 

SHRI B. V. NAIK (KanllTll) : Mr. 
Deputy-Speaker, Sir, we would like the 

came of Konkan to be changd over as 
'oon as possible because the ent;re western 
coast is composed of what is called the 
traditional Konkan in Maharshtra, Tulu-
"ad, Haighnad and Kerala. Tbis applies 
'" the entire western coast. Ouly the 
north of the district of Kanar~ spreading 
into Goa and Ratnagiri are a part of 
Konkan. 

I welcome this Bill presented by our 
new dynantic Minister of Shipping and 
lransport ... 

PROF. MADHU DANDAVATE 
old dynamism is carried forward. 

The 

SHRI B. V. NAIK : I do not think _ 
that dynamism is the monopco'y of the 
hon. members on the other side. 

Shipping is such a line of e'treme ex-
pertise that it would be very difficult to 
draw conchfsions on the basis of the ob-
.. rvations which we have been able to 
make; Mr. Chowgule, who is one of the 
"hipping tycoons in this country, has come 
out with an article in which he has point-
r.d out that the Indian coastal shipping, iD 
particular, Ms heen languishi.lg in the 
course of the last ODe dec3de completely; 
the tonnage of the coastal shipping has 
come down from four lalch !unnes to 
2-1/2 lakh tonnes. 

In that part of the west coast where we 
<come from, hardly 10 to 15 years back, 
the coastal ships, particularly, Sabarmati 
nnd Saraswathi-it will borne (lut by my 
hon. friend, Prof. Madhu Dandavate-
were plying; they were plying throughout 
the entire west coast of India, right from 
Bombay upto Cochin in the south. About 
ten years back these were discontinued. I 
have every reasoD to believe I>.at Prof. 
Madhu Dandavate has hee!l extremely 
sntisfied, all our hon. mem~e", friends 
and colleagues from Maharaslttrs are ex-
tremely satisfied, that there h,,~ heen a 
takeover of this concern of Chowgule so 
that the resumption of the services takes 
place. The major portion of t},e popula-
tion on the west coast lives not between 
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Bombay and Panjim but it lives between 
P.njim and Cochin. India's-··why Indias 
~ven the world's most densely·populated 
areas are situated in Kerala, in the dis-
tricts of South Kanara and North Kanara 
2nd as we go on proceeding to the north, 
the population pressure actually goes on 
decreasing. Therefore. I wO\lld urge 
through your good offices upon the hon. 
Minister for Sbipping that now that this 
traffic has been nationalised and takenover 
by the Moghul Lines, Services "hould be 
tcsumed as they existed in the year 1960 
r.etween Bombay and Cochin touching, 
not the minor ports, but at least alI the 
important ports so that the people may be 
henefited. Secondly, the numbel of pas-
sengers that would be available for this 
.ervice would immediately increase and 
what was once an unprofitable proposition 
for the bouse of Chowghules or ,he Chow· 
ghule Steamship company will now be· 
«lme a much more profitable proposition 
for the Moghul Lines. 

There were certain severe criticisms in 
regard to the working of tbe Mogbul 
Lines Ltd. The Mogbul Lin<"S being 
nationalised concern should n:>t attribute 
the criticism of tbis august House to the 
mere chance of a coincidence of its name 
'Moghul'. Just becDuse its name is 'Mo-
ghul line', saying that it will be like the 
EXtravagant Moghuls is bad. Then what 
.hall we call it? Shall we calI it a Marxist 
Line or Communist Line? Or shall we 
call it Czaristline or Caesar's Line? 

Hon. Members would agree that since 
1966 the dividends of the Mo~ Lines 
have been jumping. It was 7·1/2 per 
c~nt in 1966, 7.1/2 per cent in 1967, 10 
per cent in 1968 and 10 per cent in 1969. 
For tbe workers they have declared a 20 
per cent bonus in 1968 as also in the sub-
sequent years. 

What I have been driving at is that the 
line of shipping is extremely a £pecialised 
nne and wiD it be possible for oor Minis-
If'f of Shipping with his Shipping C0rpo-
ration, to meet the entire sbiPl'ing needs 
<'f this countrY? India was a dorious 

maritime nation in the past. At the time-
of the Great Vikramaditya and e''Cn earlier 
our ships used to touch Jerusalem. but 
today we. have been languisbing because-
tbere has been no support in this COUD-

try. Tbe reason for this is that we do not 
have in tbe coastal line a political muzzle 
10 push it. .. 

SHRI JYOTIRMOY BOSU: On a point 
of order, Sir. Seeking a clarHlcation, is 
he telling us tbat bis Party has really sur-
tendered to foreign shipping interests and 
tbere .they have not deliberately developed 
the local interests? 

MR. DEPUTY - SPEAKER : I should 
remind you that we are not discussing the-
Shipping Corporation. We are not dis-
cussing the sbipping industry. We are 
discussing a very lintited subj,,·t-nation-
r Hstion of a particular shipping line and 
<specially paying an amount for the ships 
tbat were taken over. Please remember 
tbat and confine your remarks to that. 

SHRI B. V. NAIK : H I cun submit, I 
was bringing in the Shipping C .:.rporation 
because tbe Mogbul Line whicb has taken 
over these services is a subsidiary of the 
Shipping Corporation. 

MR. DEPUTY·SPEAKER : You can 
criticise the Moghul Lines but don't go 
into the entire working of tIJe Sbipping 
Corporation and the entire gamut of the 
shipping industry. 

SHRI B. V. NAIK : Sir, I do appreciate 
tbe longstanding association of the bon. 
Member from Mabarasbtra with Mr. Cbow-
gule and the House of Chowgule, wbo ~ 
not a subject·matter of debate, but inci-
dentally, he bappens to be the b;gbes! tax-
payer in this country, of which onr hon. 
Member ... 

SHRI N. K. P. SALVE (Betul) : I am 
not higbest-tax payer. 

SHRI B. V. NAIK Biggest tax-payer 
in the country. 
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SHRI N. K. P. SALVE : Bi~t wealth-
tax assessee. 

SHRI B. V. NAIK : Well, r am subject 
to correction. Anyway he seem~ to be a 
disgustingly rich man. We have still paid 
about Rs. 90 lakhs as the amount for the 
process of nationalisation. 

SHRI JYOTIRMOY BOSU We want 
to know the written down book value. 

SHRI B. V. NAIK : While .rriving at 
these, I have only one reserv~Hon in re-
~ard to this, Sir, why is it thaI this Honse 
of shipping, the management of Chowgule, 
were kept in for a period of ~! months 
e>r 3 montbs, in-suspense. 

And two ships were kept nnsurveyed 
which means, did they have a premonition 
that the Government of India or the 
Shipping Corporation in the country would 
be going in for putting in large amount 
of tax·payers money and tben tbey will 
be buying their ships? Otberwi.'~ no res-
ponsible shipping company in the country 
"ould keep it in order to sell that Rs. 8 
lakhs of' expenditure wbich would 
be the expenditure duri"g the time when 
these ships are hybernated. I would there-
fore suggest that it is very necessary that 
we should take a series of fresh look in 
regard to these houses whicb get the inside 
information-from where, God alone knows, 
-so that they anticipate a particular project-
ed move of the Government, both of the 
Centre' and of the States and thereafter try 
to m"ke tbe best in the given sct of cir-
cumstances. 

I have gone through the names of the 
Board of Directors and as f nr as the 
"ames of the Board of Direct:lrs are con-
cerned, I find Mr. Shrivastava, "n excel-
lent executive and Chairman Mr. Jain, 
Mr. Dave, Mr. Goenka, Mr. Singh, 
Mr. Kapur, Mr. Mathur, Mr. Rao. 
(Interruptions) No Naik tbere. Wbat do 
We find? The real coastal people on be-
balf of the consumers, on belmIf of the 
lest of them, who are going to 1'. affected, 
"ught to have a place in the Gov!. of 

Bill 

India undertakin&s. Sir, of COW'Se, I do 
l.ppreciate that there are people with con-
siderable amount of business aoumen but 
J do feel that the consumer interest in 
these particular industries as wen as the 
workers' interests will have to he protect-
ed. Having been associated with the Ship-
ring Board I have understood tbat we 
can't as politicians pass off-the cuff re-
marks about an industry which is hisJtly 
specialised. Tbe Coastal sub-committee of 
lhe ShiPping Board is coming- to certain 
conclusions. I think in the years to come, 
if I can tender my bumble adv;ce to our 
new Minister for Shipping as well as for 
Transport, the biggest problem of the 
,oastal shipping in this country which will 
have to flourish before' even we made a 
cient in the international shippin£, will be-
the coordination between tbe shipping as 
well as the rail as well as the road trans-
port in this country. The entire coastal 
maritime trade had heen lan~ui<hing be-
cause of the competition from the rai\~ 
That is not a disqualification k,r making 
tbe west -coast rail line wbicb 1s also essen-
tial, but the cry of the hour, tbe need of 
the hour is for coordination and I request 
tbe hon. Minister to see that tbis is dont 
a. this is very essential. Thank yon. 

SHRI H. M. PATEL (Dhandhuka) ~ 

I wish to make only very few observa-
tions ... 

Firstly, it seems to me that t.he amount 
which has been fixed as comoensation,-
of course, the word compens~tion is not 
csed,-is grossly inadeqnate. 

The company had very recently to 
write off as a total loss the 
third sister ship to tbe two 
sbips now taken over. And, the company 
received from the underwriter< for it a 
sum of Rs. 1.25 crores. Thes~ two ships 
nre also of that value. A compensation 
of Rs. 90 lakbs for two sbips given by 
Government is obviously thus too low. 
But, one bad hoped-I think one .hould 
always expect-the Govemm"n: to behave 
in a fairly just manner that wl:tenever they 
take over some thing from sam-body, It 

reasonable amount would he raid. ID 
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this case a larger sum should be given be-
cause, although the Minister ha. said that 
this comt>any was runDina inefficiently 
and so on, in fact, it w"," not run 
inefficiently and this is a velY unfair 
~harlle that has been made aga:nst it. I 
GO not think that at any time earlier this 
charge had been levelled again.t Messrs. 
Chowgule Steampship Company, that is 
before it had asked for an 'nr.-ease in 
fares and before the Govemme~t, because 
cf certain circumstances, such a. the com-
pany's decision to close down, made up 
their mind to take over the shipping com-
pany. When they asked for an increase 
in fares, no reply is given. Yet in effect, 
you have had to accept that their re-
.quest was most reasonahle. Your own 
Committee appointed for the purpose con-
sidered that an increase between 20 to 25 
per cent was reasonble. Y 011 did not 
-"Sree to that. BIlt, having taken over, 
~ou have immediately increased tLe fare by 
30 per cent. Does this not bear out the 
suggestion that you were not being fair '0 that company? They were losing 
money and so they put in a reasonable 
demand for an increase in fares. You 
should have accepted the committee's find-
ings whatever they may be. This was not 
done they were not offered Ql!v' increase 
at all. You compelled them by prolong-
ing the timelag between their demand and 
-your decision. You did not dedde. 

SHRI KAMLAPATI TRlPATID 
",Vho asked them to stop the services? 

SHRI H. M. PATEL: You cannot ex-
l'ect the company to run the se,-vice when 
it was losing large sums of money. In 
fairness to that company, you should have 
1aken a decision with some dey,ree of ex-
. pedition. This is what you faiJ~d to do. 
You considered that it was wrong on their 
.part to stop the services. Did they stop 
overnight? You will kindly took up 
lhe papers and you will find that they had 
-"sked for this long before. An" that in-
"lease should have been given an expedi-
!lIOUS consideration. That was not eVlle. 

SHRI DHAMANKAR : There was a 
price hike before this also. 

SHRI H. M. PATEL: Let u. consider 
this that there has been increase in freight. 
The cost of running has gone "p. I am 
1I0t suggesting this for one moment. But, 
instead of giving everything that they have 
asked for you could have given them some 
increase. You yourself found it neces-
sary to increase fares by 30 per cent. 
What is more, is that you have stated 
that it would be necessary 10 increase 
them further. That is becau30 you con-
sider that this service should be run on a 
no-profit-no-loss basis. As you have 
heard the previous speaker dearly men-
tioned that this consideration will always 
be urged before you that the areas that 
these steam ships will have f.) serve are 
backward areas and therefore, the fares must 
be kept as low as possible. That being so, 
it seems to me a much sounder course 
flOm every point of view would have been 
tc; see that the fares are kept as low and 
as reasonable as possible having regard to 
the conditions of the people the', have to 
serve. Frankly speaking an open subsidy 
would make it possible for you to see 
whether tbe company was ruttning ineffi-
ciently or efficiently. If they were run-
ning inefficiently, the quantum cf subsidy 
would go up and you would kn.1w that it 
is functioning unsatisfactorily. 

PROF. MADHU DAND .. VATE 
If, in fact, there is a loss on the passen-
ger lines, even then the question of pro-
viding a subsidy would not arise. 

SHRI H. M. PATEL: Mr. Deputy-
Speaker, Sir, I am glad that Pr •• f. Danda-
vate is speaking so soundly on economic 
matters . 

SHRI VASANT SATHE (Akola) : He 
usually does. Does my hon. friend uot 
agree? 

SHRI H. M. PATEL: I am glad that 
Shri Sathe agrees that he is ""uod, but 
on this occasion, he is not rtlere~y sound. 



241 Konkan Passenger AGRAIL.<\YANA 28, 1895 (SAKA) Ships(Acquisition) 242 
Rill 

MR. DEPUTY-SPEAKER, Was thert 
ever any doubt about it? 

SHRI H. M. PATEL: It it; possible to 
combine both, if you like, but that again, 
as I pointed out, would hide the fact of 
the service being run inefficiently. 

1 would urge these two po.nts, firstly 
that the hon. Minister should bear in mind 
that the compensation or the amount that 
has been fixed is extremely unreasonable 
and unfair to this company. They came 
in at the request of the Government of 
Maharashtra to run these servkes. They 
provided a very necessary servece to the 
people of that area. It is not .s if they 
left out any ports but during certain 
t;mes .. 

SHRI SHANKERRAO SA V ANT : 
'r hey had also given an assurance tbat 
they would not ask for any further hike 
after the first bike. And they did not 
keep this assurance. 

SHRI JYOTIRMOY BOSU : Mr. Patel 
has to speak for the private sector. My 
hon. friend must appreciate th~t, thouah 
it is a vital sector. 

SHRI H. M. PATEL: I hope Govern-
ment will be very happy :Ifter having 
taken over this service because I am quite 
certain that they will soon realise what 
they have taken over; they wiil have to 
meet a whole host of unreasonable de-
mands. I would not say that they would 
be totally unreasonable, because if an 
area is backward, it is quite right that it 
should be treated sympathetically. but that 
is something which Government can do, 
and having taken over I think, they should 
do so, but they should do so openly and 
not suppressing or hidmg the fact of 
l<"5Ses that would have to be incurred on 
this particular line. 

Prof. Madhu Dandavate, being as clear 
as he usually is, has not realised. 

SHRI N. K. P. SALVE: It is a matter 
C'f opinion. 

SHRI H. M. PATEL: Of rourse, it 
always is. 

SHRI JYOTIRMOY BOSU : We have 
got to be careful if Prof. Dandavate gets 
compliments from Mr. Patel. 

SHRI H. M. PATEL: Trying to set off 
the profits of the cargo service against 
losses in the passenger service is the surest 
way of hiding inefficiency. If ft.e services 
nre to be efficient, then the m~thod that 
I am suggesting would be far more satis-
factory. I think increases in fares would 
be necessary all the time, but they will 
not find it, however, easy to do so here-
tfter. They may have done so on this 
occasion, but in future the public will re-
sent any increase. Then, what will hap-
pen? Either the Moghul LinP-s will have 
to set off against these losses their profits 
C'n other services which they are responsi-
ble for, or Government will have to assist 
it in some other way. Why no; start off 
in a proper way, in a soucder way. 
namely give open subsidy to the Moghul 
Lines who are going to run thh' As re-
gards cargo services, I imqg;ne they 
would be running cargo services along 
with the passenger service. 

. My hon. friend Shri B. V. Naik has 
.aid about the survey being beld up and 
said that did so only in ordpr to get 
additional compensation. But I think he 
does not realise that survey of ships has 
to be carried out every now and then 
ot certain intervals of time, and on this 
occasion it is quite possible that the sur-
~ey was carried out at the instance of 
Government themselves in order to en-
able them to know what they WM'C taking. 

I do not wish to make any further ob-
servations except once again to emphasise 
these two matters. The first is in regard 
to the compensation, which I th;nk is not 
fair at all. Secondly I snpport Shri Joshi 
who said that an ordinance was totally 
l'llcaIled for on this occasion. Nothing 
would have been lost had Government 
waited till the session began. 

SHRI S. L PEJE (Ratnagir!, : I COD-
gratulate the Minister of Shipring and 
Transport and Government on taking the 
historic step to nationalise the Konkan 
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coastal service. People in Konkan were 
demanding nationalisation of this parti-
cular coastal service for more than 10 
vears now, on two grounds. Chowgule's 
service was irregular; it was no! punctoaJ 
and was not running to schedule. Second-
ly, when Chowgule started the ~ervice in 
Konkan, he gave a promise to the Gov-
ernment of Maharashtra that if he was 
.:llowed to run the service, he would not 
increase the fare. Only then was he 
~lIowed to operate the service. 

But Mr. Chowgule has kept up his de-
mand for increase in fares. Some 10-12 
years ago, the Government of Maharashtra 
appointed a Committee named the Rao 
Committee. It recommended an increase 
.of 15 per cent in the fare. But somehow 
tbe Government of India agreed to an in-
-crease of 7 per cent. Recently he made a 
further demand for increase in fare. The 
State Government appointed n committee. 
known as the Bhave Committee which 
recommended an increase of 20 per cent. 
-rhe Mabarashtra Government opposed the 
increase. Particularly in Konkan there 
was agitation and satyagraha and a de-
1)1and that this particular coa.ln! service 
$hould be nationalised without any in-
crease in fare. 

After the rainy season, Cbowgule did 
not restart the service. There were some 
negotiations between him and tbe Central 
Government. They did not su~ceed and 
ultimately Government had ttl take over 
the service. Government have given two 
reasons for the takeover. The fl",t is that 
there is no punctuality in the .ervice. I 
:know there is no punctuality. But this is 
not entirely dependent on Chc>wgule. be-
cause the regularity or schedule of a coas-
tal or sea service is not ent'I~ly in the 
1tands of the operator it depend.. upon the 
ebb and flow of the tide. Again tb1S 
coastal service ha. to operate with minor 
ports. There are no landing fil~i1ities, no 
jettis and the ports are silted. Por . 10 
many years they have been nealected. 
<:are of these ports bas been left to the 

Maharasbtra State. The State G.:lVernment 
has not provided enough money for the 
development of these ports. I would im-
press upon the Central Govenment one 
thing. By mere nationalisation or change 
of ownership of the service, y"u are not 
roing to achieve 'the laudable object of 
looking to the comfort of the travelling 
public. I am requesting the Central Gov-
ernment and the Minister particularly to 
take charge of these minor J)orts and 
eftect sufficient improvement in them. 

If they are left to the care oC the State 
Government, the State Government must 
be provided witb sufficient funj., but· the 
State Governments bave not ennugh funds 
and'they have not provided enollgh money 
te improve these ports. That;~ why I 
will urge upon the Central' Government 
either to place at the dispo<lhl of the 
State Government enough fun;!s or take 
charge of the minor ports and tben alone 
tbese operations will be vel y regular. 
Otherwise, it is not poqsible to maintain 
regularity and punctuality even though the 
Mogbul Lines have taken over tbis opera-
tion of the costal steamers. 

14 hrs. 

Secondly, I want to make tw.) or three 
suggestions. Recently, it was reported in 
the newspapers tbat the Moghul Lines 
bave started charging even a child of one 
year. They are recovering charges from 
even cbildren of one year. Cbowgule had 
been charging children wbo were more 
than three years old. The r .. ilways and 
the State Transport also charge only three-
vear old children. Children who are one-
year old are not charged. I will urge 
upon the Minister to see and make en-
quiries whether this is a fact (.r not. I 
read in the newspapers tbat they are re-
covering fares from children whl' are one 
year old. This is not tbe prac';ce in the 
railways or in the State Transport. 

Thirdly, seasonal concession9 sbould be 
civen to the students. Cbowl'1.lles were 
giving such concessions during the Deepa-
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vali holidays and other such vacation 
reriods. This concession should be made 
available to the students now also. 

Then, there are passeqer advisory com-
mittees in the railways. In the State 
Transport also, there is a passenger advi-
~ory committee. On the same ;: nes, there 
should be some advisory com:nittee to 
look after the welfare of the pM.engers. 

AN. HON. MEMBER: Are you op-
posing the take-over? 

SHRI S. L. PEJE : Lastly, [ would like 
tu bring to your notice the protection 
given' to the. employees. Th'l rmployees 
forinerly in the service of Chcwgule have 
been transferred to the Moghul Lines. I 
"ould urge upon the Governmcllt that all 
the benefits such as leave, provident fund 
1!ratuity and salaries should be fiven and 
their rights protected by the new com-
pany. 

I once again thank the Minister for 
"ringing out this major step to nationalise 
the steam service. 

SHRI V ASANT SATHE: I want one 
clarification. How many ships are there 
in this service and how old are they, and 
why are you paying a handsom~ compen-
~ation for it? 

MR. DEPUTY -SPEAKER, Order, 
please. Raja Kulkarni. 

SHRI RAJA KULKARNI (Rombay-
North-East) : Mr. Deputy-SpeaJrer, Sir, 
this step of taking over tbe Konkan 
passenger service by the Government is no 
doubt a step in the right direction, but this 
has again to be viewed in the light of the 
further steps being taken by the Govern-
ment as management in raising the passen-
ger fares. We want that ultimately this 
should prove a good step, especially when 
nationalisation in tbis case has become, in 
the eyes of the public, a little sub-standard 
step. The step taken by the management 
has become a step to wbicb tbe people 
were opposed rigbt from the beginnia. 
There is no doubt that it was necessary 
to take over the services, because the 

roastal service is a vital means of com-
munication for the people of tbe west 
coast and for Konkan in particular. Tbere-
fore, the Government bas taken, no 
doubt, a good decision. I weuld bave 
liked if this decision bad been taken dur-
ing tbe mODSoon period when there was 
no service. It would bave avoided all 
this controversy. Even if it,s 3 delayed 
decision, we welcome it since it involves 
change of ownership in Government 
taking it over. What was further required 
was to make this nationalisat.;<.n more 
ropular, among the people. Along with 
tbe working of this nationali<t"d service, 
the management-concept should have been 
changed. What has happened between 
the Ordinance and ilB replacement by this 
measure? A notification W"' issued by 
tbe Government authorising the Mogbul 
lines to raise the passenger fare by thirty 
ver cent. That is the crux .>f the con-
troversy. People wanted a c~1ange in 
Gwnership because the earlier owner was 
bent on raising the passenger fare. Now 
the Government itself has com~ 2nd raised 
the passenger fare. The distin;tion that 
Chowgule wanted 42 per cent and Gov-
ernment has now sanctioned "n/y 30 per 
cent does not hold good. In fact the 
Bhave Committee recommended only 20 
per cent. Just as any other private em-
ployer the Government has rai,en the pas-
senger fare all of a sudden, witl:> all the 
inconveniences and sacrifices to the public. 

II Chowgule service was no! depend-
;,ble, people are asking wheth~r the na-
tionalised service would be d"»Cndable, 
regular and punctual. We are told that 
nen the Moghul Lines have troubles be-
cause as earlier speakers said, tbe minor 
ports that are being covered by this line 
have not heen developed. Therefore the 
Government has to take up the program-
me for minor ports development. Other-
,vise irregularity and unpunctuality will 
continue. 

If there are occasions whe') unpopular 
decisions like increasing the pas~cnger fare, 
etc. have to be taken, they shC'uld asso-
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ciate people's representatives in the man- . 
"gement and they should show to the 
people how and why it is inevit,ble. We 
should like the Minister to take the House 
in to confidence and on what basis was 
this done? What efforts were made by 
the Government to have a suitable struc-
ture by which the rise in pa~~enger fare 
could have been avoided? It has been 
said rightly that an integrated approach 
.hould be there. Passenger ,crvice was 
ot a loss but the cargo service was run-
ning at a profiL I repeat thr.t there 
should have been a more co'''prehensive 
"pproach to the managerial strccture of 
Ihe nationalised service before the an-
nouncement of 30 per cent increase in the 
fare. Government shOUld hav, made all 
efforts to find a suitable struct"re to run 
this company with the intention of avoid-
ing an increase in the passe1Jl!er fares. 
We would like to know if t~e minister 
has any reply to this. What is done in 
ether public sector undertakinps like, say, 
the Fertiliser Corporation? If Olle or two 
units run at a loss, on that a~count the 
prices of fertilisers are not increased. 
They take the whole corporat[oD's opera-
tions into account and then dec:de. Simi-
larly, in this case also, they shotild have 
looked at it from- this point of view be-
fore acting in a unilateral manf'.er in rais-
ing the fare by 30 per cent. The Gov-
ernment shOUld also announce its pro-
gramme for the development ~f minor 
ports. If these measures are not taken, 
the people would feel that the Govern-
ment has taken one step forward, but it 
l.as taken two steps backward b.::cause the 
people had asked for nationalisation to 
2.void increase in passenger fare. I do not 
want the prople to go to the length of 
saying iL Therefore, proper management 
measures have to be taken. If manage-
ment is improved, then where"er private 
sector has failed, it would be easy for 
the reople to demand nationalisation in 
Olhe- sectors. 

SHRT N. K. P. SALVE (Betul) : Sir. I 
am not conversant with the pr(;blems of 

maritime passengers of Konkan and there-
fore, I did not have the slightest inten-
lion of participating in Ihis debate. But I 
found that my eminent friends S!II1. H M. 
Patel and Shri Dandavate had confused 
very simple issues and I thOll8bt I would 
Dot worsen the matter if I join~d the de-
bate and attempted to simplify a very 
simple problem which had t-een made 
complex. I have heard Panru.tji's chaste 
Hindi and I assure him that if he would 
listen to what I have to say, I am sure 
the misfortunes of the maritime passen-
l1ers would be redressed. 

There appears to be unnece~~&ry debate 
as to what are the real causes that have 
led to the Government'. deeisiof' to take 
over this service. As far as I am able 
to understand primarily this line was 
operated by Chowgules, who the·ught it was 
running at a loss on the pa.,"nger side. 
As a commercial concern, they looked at 
it in a manner which I do not think is a 
,ery fair way of looking at it. Mr. Dan-
davate says that the losses in the passen-
ger service should be absorbed by the 
cargo services and then the tariff struc-
ture should be determined. Mr. Patel 
seems to feel that it is a comnletely im-
proper approach. In fact, f.~r efficient 
management, it is utterly nec~Lsary that 
you must have what is known .:s depart-
mental or sectionalised accouo';ng. You 
must know what profit you are making in 
one branch of trading activity bIld wbat 
losses you are making in the l ther. For 
optimising efficiency in producti'/ity, such 
sectionalised accounting is a sine quo non. 
But the real problem that arose there-
after, which Slui Patel failed:o under-
stand is this. Having kn~wn that 
this particular service is runninll at a 10l1Il, 
is it fair for Cbowgule 

PROF. MADHU DANDAVATE 
am not at all opposed to indicating 

sectorwise the loss or gain. f .aid that 
there should be no increase in the fare 
.fructnre. 
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MR. DEPUTY-SPEAKER: He is try-
ing to en[iplen you on bow a commer-
",a[ concern sbou[d be run aDd ! am try-
ing to find a connection between that and 
tbis Bill. 

SHRI N. K. P. SALVE: Having fOUDd 
out the loss or gain in passenger aDd car-
~o services, tbe next quest;"n wbicb 
arises. aDd whicb I am posing as a ques-
tion to Shri Palel, is this. Is tbere not 
.ID obligation cast on Chowgu[e to run 
these services? Was it just an" fair· on 
his part to have lerminated th~" services? 
It is not an entirely mercenary approacb 
to the problem. which needed a mucb 
Ibrger perspective, a broader :,utlook, a 
perspective which should have beeD wel-
fare-oriented? Is it consistant and in con-
formity with the concept of tmsteesbip 
which several monopolists have been 
glibly talking about these days and to 
which category Sbri Chowgule also be-
longs? If they found that it was running 
at a loss, was it not necessary for him to 
.it down and determine wbetb~r or not 
with the profits that they are Making on 
other lines. they sbould continue this ser-
vice as an obligation under the trusteeship 
concept? At any rate, even if tbe Gov-
~rnment was delaying a deci.ion so far 
as their demand for a bike in the passen-
rer and freigbt rates were concerned, the 
minimum they could bave do"e was to 
five sufficient notice, say. three months, 
.ix months or one year, saying tbat after 
that period they will not run the service 
~t a loss. 

SHRI H. M. PATEL: They lave that 
I'otice. 

SHRI N. K. P. SALVE : Was there 
r.ny justification for them to ha\~ left the 
maritime passengers bigh and dry. when 
that area is not catered by the railways 
cr by the roads properly? How are the 
passengers in that area to go 8 bont if the 
on[y line that was runninl about was 
stopped? 

SHRI H. M. PATEL: What about the 
Government? 

51 LSS/73-9 

. SHRI N. K. ~. SALVE : I entirely 
agree that the Government oh(.u1d bave 
taken an expeditious decision alid sBid 
"no, there will be no price bIke". That 
should have bee~ done. But, at this slaee. 
we are on a dlllerent question. In the 
mean while. what should tbey ~ave done? 
Should they have [eft the passengers ru,h 
.,nd dry? Was delay in talci .. :: a deci-
,ion on the part of the Gov~mment a 
.ufficient provocation t<> take 'his Slep? 
Should they not ha ve continued their ser-
vices ? 

SHRI H. M. PATEL: Ho\\' lone? 

SHRI N. K. P. SALVE : As [one as 
Ibe losses of the company are not eating 
into their capital. That is where Shri Dan-
davate is right. They were taking 8 
mercenary altitude. Then. do not have 
a pretence to the trusleeship cvncept in 
commercial transactions. 

What I said about Chowllule equally 
applies to the Mughal Lines 01 the Ship-
ping Corporation· of India. It may be 
that in a sectoral line they are not mak-
ing any profit but it is an obligation on 
tbeir part certainly to have a perspective 
which is welfare oriented. Is it not part 
of their job to cater to a social objective, 
even if it is running at a 10'l~? Sbould 
tbey not bave improved their cfliciency 
r nd tried to reduce their losses, rather 
than stopping tbe prices? EwTY attempt 
sbould have been made to col'tinue the 
s~rvice. 

PROF. MADHU DANDAVATE: 
What be has described as Our coofnsion is 
our clarity. 

8HRI N. K. P. SALVE: Tbe last ques-
tion I want to ask is about compensa-
lion, whicb is important. I BiD distressed 
3t the attitude shown by 8hri Cbowgule. 
I am not one who will say that the Stale 
Ebould arab what belongs to !he citizen 
without paying him compensation. That 
i, my clear view in the matter. But in 
this particular case, where tMY were 
calering to tbe requireDtents of commu-
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ters, the maritime passellgen of the Kon-
kan area, where tbey were left hi&h and 
dry and they tried to arm-twist the Gov-
ernment, to bring' tbem under duress to 
a certain bike in passenger fJ:es, would 
i. be unfair, too much, to ask the hon. 
Minister to let us know what was the 
written down value of these chips and 
tbe outstandins amount of mortgage on 
these ships? I would consider that the 
ol!tslanding amount of morts, ~e on the 
,hips would be the fair c.'mpensation 
rod tbat would be the end of tbe matter. 

SHRI JYOTIRMOY BOSU : I do not 
know how tbe mortgage arne,unt will 
really matter. If they &0 to barkers, they 
can set much more than the real 
«mount. 

SHRI N. K. P. SALVE: The mort-
gage amount will matter like this. If the 
'hips were purcbased 10 years ago, the 
mortgage amount will be. very mUj:h less. 
It will not be more than ,Rs. 10 lakhs or 
Rs. 5 lakhs. That is bow compensation 
becomes importanL 

Last but not the least, I wbole-hearted-
Iy support the demand being made by 
my colleagues from my party Hnd other 
parties for extension of service to the 
Emaller ports on the west coast. It is an 
extremely valid and legitimate demand. 
The Shipping Corporation of India also 
took over the Jayanti Shippin~ and after 
the takeover of the Jayanti . Shipping, it 
is being magnificently managed. I hope, 
tbis Konlan passenger service line, after 
it is taken up, will provide tu the mari-
time passengers of Konkan a magnificent 
and efficient service at cheap rates. 

MR. DEPUTY-SPEAKER: The hon. 
Minister. 

SHRI JYOTIRMOY BOSU : Let us 
hope the hon. Minister coveIT all the 
points that have been raised. the book 
value of ships, the written down COlt of 
ships, etc. 

SHRI KAMLAPATI TRIPATHI: 
Mr. Dosu, it is always very d;fficult to 
meet all your points. W~ cannot meet 
all your points because, when there are 
no points, you go on making points. 
When there are no points, how to meet 
them? 

~ ~ ;f- orr ~ >t ~li'f R<t 
l1't t', ~ \Pf <t ~ ~ ~. ~ I ~ 
tF l!~ ~ ~ ~ ~ ~ ro ~. 
m~~~~~~l,'Tf"I;~ 
~~ ~cT<w~wt'l<1?m 
~ ~ ~ ~ f"I; w.r-..r ~ i"". 
<ht i"", ~ of !<1 ~. 'Ii! J';;:m~ 
~ ~ q;<f ~ lfli I ~.m ~ ;f-
~ ~ OPt f"I; ~ ;f-~ ;f ~ mr<IT 
~ t. ~ 'Ii >m>Tt 3Il'l ~ 'Ii \l"m;r 
n9'IT ~ 'IT ~ \'a:r.rr~ 'Iil mer 
~~~~'lTI~<riI 
~~f"I;~of~ ~.<t~ 
~ tf f"I; m ~ .t \';;rot ;;mf ari'l 
~ ;f \Pf 'It .t ~~ ~ of l'or<n 
if'. m 'fi! 1ft ~ ~ ~ ~ of ~ 
;r,lI' ~, ~ ~ ~ ~ ~m ;f- <riI 
ri nl orr! t. 'Ol ri nl orr! ~, ~ I 

~ ~ wt <tn<t liT omr 'Ii ~ om- WII' I "1 ~ r :m T)"- <mJllIIf 
~~ I W'f~~'Ii~~r 
# im w .nt lflfJIHf'li"!T t ? q 
~ i"" f"I; 61<i"11'¥I~'1 'Ii ;f-<f;l \Pf 'Il 
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~~u~~rl~ 
~~m~~;;rr,~.~ 
i' iff I ~ ~ ~ of" lIj{ ~ <f"iIi. 
m;ff;f ~ m, ~ tnt' m 
..-¢ ~"i' I 

SHRI H. M. PATEL: J bope you will 
convert this sahanubuthi into a reality. 

SHRI KAMLAPATI TRJPATHI: 
But you want me to pay more compen-
sation. If the whole money is spent on 
compensation, how is Government going 
to finance tbe minor ports? 

~ll;;'l'<f;~~ttm~t. mr 
Q1' ~ <d l'<r;m ~ ~ I I/'" am<f 
~ 'Tl" t'fA' ~ l'<f; ~ am' I/" if<IT 
l"fi<rr :;rr ~ t I 3!1iT <IT ~ ffi ~ 
'fIT ~ 'fi"TOf d" ...t ~ ~I 
~ ~-<t'T3R '<'IT'r ;f' ..m ~ 'I>t 
~rn<t~J:!'fiffi~ rn 
'It t I . 

1l" ~ ll;;' l'<f; '1ft tre\:r q;; ~ ~, 
~tl'<f;~;f~~tt 
25 ~, m ffN I oIf'<R ~ ~ ~ i 
f<I;. 0I'i' roM ~ 3fIr-t 'fIT ~ 
'Ii«iTr,<IT~~'Iit~t"I~ 
~ >f ~ 'I>t ~ f'>r.r 7l1fT. <IT ~ 'liT 
~ 'Tl' 'liit ~ ,;nff ,"Tq-.n :;rr 
tf"Iim t I 

~ ~ ~ ;f '11 '\lJT l"l; ;r-r 
'fl., <mf ~ t I 71 om;r T-mf1' ~ 
mm '" W 6"if 'Tl' t I ~ ffl'IT q;re 
'lit ~ ~ ~ '!<IT t l\r-f 
'liT ~ ~ m ~ "Ii'T :;IT orRr~ 
~ 'ITi t, ~ <t ~ I/" q;ql ~ !f'ffl 
~~q{ttl 

~~~:'W ~ ~ 
~t"1 ;;rrq-;r-r<t mv ~'Iit 
;:/'7h 

SHRI H. M. PATEL: The .hips could 
not have been insured at a IIigber price. 
they mllst have been insured at a price 
which was paid for the ships. Tbis can 
easily be checked. 

SHRI KAMLAPATI TRIPATHI: Yes. 

SHRI lYOTIRMOY BOSU : It was in-
~ured for an amount which WOI'ld enable 
tbem to procure a ship of that capacity 
at the present market rate. n,,;. does not 
bear any relation. 

~~~:~~ 
'liT' ~ ~ t l'<f; ~ 'It ~ I/" 
~ <I'm lit <N 'liT ~ ;nff if, oror !'i$ 
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SHRI JYOTIRMOY BOSV : When was 
the ship due for the break-up? It should 
be on the Lloyds Register. You can 
easily find it out. 

SHRI KAMLAPATI TRIPATIll: 
You are only interested in the compen-
sation that is being paid. All these ques-
tions relate to that. I will let you know. 

I would request the hon. Member to put 
a Starred Question and he will be getting 
ali the information. 

PROF. MADHV DANDAVATE: I 
think the time for star perform'lDce i. 
over. 

SHRI JYOTIRMOY BOSV: Just' 
wanted to help you in understanding Ihe 
issue. 

MR. DEPUlY-SPEAKER: You have to 
do a star performance. 

.Jt ~ ~ : n <t<R <1ft mr 
~ .,f I ~ ~ <1ft mr 20 ~ at 
~~~~~~'lT1 nr<i~ 
~ qft ~, ~ <1ft ~. 
~ <IT ~ '" .~ if ;n:r q;'t 
~,~~<fs-~~:rn~~{/
I'ib ~ 'liT n ~ "i.'. 'ilJ ~ arl'l 
~"i.'ln~~~!fiii~ 
vTi ortr >ft. !fiii ;;or {/-~ ortr oft, 
~ ~ <1m <t=t 'liT {mT ortr ~ 1 
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the bill- must be placed before the HOllse 
and the bill is before you Sir, and I re-
quest to the House. through YOll Sir, that 
the bill may be passed. 

PROP, MADHU DANDAVATE: I had 
placed three questions and I will repeat 
them. I do not want to embarrass the 
hon Minister. The question, are as 
follows: 
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Firstly, why this House was deprived of 
the opportunity to express its views on fare 
structure by issuing notification on the 
14th? 

Secondly, will you allow cargo service 
to be developed by the Mo~hul lines so 
that the profits accruing will be able to 
absorb tbe losses and raising fare wiil not 
be necessary? 

Tbirdly, why is it .\hat Goa Government 
which is concerned with the Service has 
never been consulted? Was it because Goa 
Government happens to be a DOn·~ongress 
Government and the Govt. of Mahara,htra 
happens to be a Congress Government and 
that is why you consulted :>nly the Maha-
rashtra Government? These are my spe-
cific questions for which you may kindly 
reply. 

~~~:~.rrwmri 
~ <?iT ~ <It ~ ~ ;;n at 0Im 
~-m\llir1f~~;fa-~f!!i 
'lt3IT ~ <t ~. mfi':. ~ I'<F:rr 
~ ~ 'fT'f~ ~ i am ~ 
~<rl~~~~~ 
~ ~ i,lIt ~",".~ ~ 
OIm<R~;mril 

PROF. MADHU DANDAVATE: I ask-
ed '" hether the Goa Government was con-
sulted or not and if not what are the 

PROF. MADHU DANDAVATE: If the 
bon. Minister wants, J am prepared to 
withdraw the word 'motive'. I want a 
factual information. 

SHRf JYOTJRMOY BOSU: I am putting 
a supplementary. You are not on your 
legs. You are on your bells! 

MR. DEPUTY SPEAKER: L!t me now 
regulate the proceedings. If Members 
want to put a question, tbey can put it 
now. J shall sive five more minutes. The 
Minister will note down the questions and 
give a comprehensive reply. I do not want 
this kind of shooting across the aisle. It 
is for tbe Minister to answer. If anybody 
want. to put a question. lot him pllt it. 

SHRI JYOTIRMOY BOSU: Did Yoll or 
did you not consult the Goa Government? 
If you have not done so, what is the reason 
for that? My second question is tbis. Why 
is it that after takeover you bave decided 
to increase the fare by 30 per cent? Are 
yon not aware of the fact that the steamer 
is used by the weaker ""clion of the ""-
ciety? In the railwa~s tbere are many 
lines which run into losses. Why does the 
Government want to burden the· weaker 
section of the society by enhancing the 
fares' By so doing, you will only add 
fuel to the fire. 

MR. DEPUTY-SPEAKER: You are 
reasons. If you feel I attribut~ motive, I making a speech. Please put your ques-
withdraw the statement. tion. 

SHRJ KAMLAPATI TRIPATHI: You 
said that Goa Government was not consult-
ed because it- was a non·Congress Gov· 
ernment, but Maharnshtra Government was 
consulted because it was a Congress Gov-
ernment. (Interruptions) 

MR. DEPUTY-SPEAKER: Order, order. 
Let there be no motive attributed. I have 
allowed you and you have put a very 
simple question whether the Goa GoverD-
ment was consulted or not: if not. the 
reasons therefor. 

SHRI JYOTIRMOY BOSU: Wbat nla.:!e 
you to increase the fare by 30 per cent? 

MR. DEPUTY-SPEAKER: YOIl have 
put the question. 

SHRI JY011RMOY DOSU: I leave it 
to you. 

SHRI SHANKERRAO SA V ANT: May 
I know whether it is a lact. that it WIIS only 
the Maharashtra Government which was 
agitating for Ihe take-over "nd not the Goa 
Government? 
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SHRI JYOTIRMOY BOSU: If so, whe-
ther ail employees would be absorbed· or 
110t. 

MR. DEPUTY-SPEAKl!R: Now, DO 
more questions. 

SHRI KAMLAPATI TRIPATHI 
am glad tbat the hon Members have no 
more questions to ask. 

'1f'1T ~ 'Ii ~ tVot <!iT ~ 
;nfr ~ <ri I ~ ~ 'TIlT-~ <ri-
;;fur nr. ~ ~ ~. 'f<mIT. i-..rr~rr 
qfl m<rn 'Ifl f'f <ioiv ~ Wi >ITrr ~ 
~ f"'6 ~ ~ <It ~ ~ ~
~ f<:r<r \r-r "" ~ ~ <!iT ~ =n'r 
~I 

If what you say is correct that Gov-
ernment of Goa was not consuited, I would 
only say that it was not consulted. What 
C:ln T do now? 

PROF. MADHU DANDAVATE: I am 
happy that you are admitting that Goa 
Government was not consulted. 

SHRI KAMLAPATI TRIPATHI: 
Wi.\S going. to reply to JOLI according to 
the information I have "eedved just now. 
If you go on insisting on that as to why 
Goa Government was not consulted, I 
wonld only say that it was n.)t consulted. 
If at all you want me tu consult the Goa 
Government whether lho MugbaI Li" .. 
should be removed and Messrs. Chowgulc 
Steam,hip Company should be brought 
again. then that is not '"ilhin the scope 
of the discussion. 

~ ~ 30 ~ 'IT9T 'IVFf 'fi't 'ffir 

i'~ m1f "" ~ i' f"'6 ~ qfl <me 
~i',~~~~.:. 

• ~ ~ : m !lit. tft ~ 
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• ~ ~ : ~ <ft;r ~ w r, 
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~ \r-r ~ ~ ~ iffir ~ fqi"l;~q" I 
ar;r m! \';r.r a/N 'Il ~ i' ~ <It ~-
'fiTl ~ I ' '<" 

Now, the Bill is before hon. Members, 
and I would request ,hem to pass it. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the BiU to provide for tbe ac-
quisition an~ Iransfer of the Kon-
kan passenger ships in order to 
serve better the needs of tIte mari-
time passengers of the Konkan 
coastal region und for matlers 
connected therewith or iocidentaI 
thereto, be taken into considera-
tion" 

The motion was adopted. 

MR. DEPUTY-SPEAKER: We shalI 
'u0!leJ3p!SUO~ :>SllCp-Aq-:>Sllep dn ~lfel ""oil 

The question is : 

"That clauses 2 to 6 stand part of the 
--BiU". 

The motion ""as adoptee/. 

Clauses 2 to 6 were add,·d toJ t/" BilI-

Clause 7-(Cf.'nlral GU1"Cr!1'l:cllt or Gov-

ernml'flt CompallY lWt tobc_liable tor 
prior liabiliri«) 

PROF. MADHU, DANDAVATE: I beg 
tb move: 

Page 4, after line 12. ill.lert--

"Provided that tbe salary, ser\'ice con-
ditions, gratuity and other rights and 
facilities of the employ,,,,s of· the 
existing company are not .dversely affeet-
ed".(1) 

I do not want to repeat Ihe earlier argu-
ments, but I would only say this. I had 
put one specific starred c,:ue.<tion to the hoB. 
Minister earlier and I was "cry happ)' tu 
get the reply from him that all the faciliti-
es' and rights and privilegl!s that Wf;rc cn~ 

joyed by the employees of Messrs. Chow-
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gule Steamships Ltd. would be continued 
under the new management an.1 new 
ownership. 

SHRI JYOTIRMOY BOSU: And better-
ed. 

PROF. MADHU DANDAVATE: I have 
moved an amendment whkh on~y wants 
to confirm what was ;ivcn to rn~ in the 
form of a reply. Therefore, my amend-
ment only says that : 

MR. DEPUTY-SPEAKER: rhat "3S al-
ready been circulated. 

PROF. MADHU DANDAVATE: All 
that I have said is that every liability of 
the company in relation to the Konkan 
passengerships in respect of any period 
prior to the appointed day shall he en-
forceable agaiast it and not against the 
('-"ntral Government :>r the Government 
company, provided that rhe ",Iary, service 
conditions, gratuity and ;,ther rights and 
facilities of the employees of the exi.ting 
company are not adversely affected. I am 
sure that the bon. Minister will accept this 
amendment. 

SHRI JYOl1RMOY BOSli: V,,'~ want 
an assurance here today. 

lilt ~ ~: Ji";f 3TfIr 'Il 
~'Il~<ti'<r?/'~m;rl\iW1 
i'<r?/', ~ <f ~ -t- I ~ 'tit 'lit 1ft q\-fu-
I'otil ~ ~ t iIT ~ 'Il err liT ~ 
~, <f ~ ~ I ~ ~ <f1{l113/TI~ 
Rm~~~'f~riIT 
iIT orr ~ t, <f ~ ~ t' I 

oJt~~: ~~~1I1T 
~ ~ ~3/T ? 

oJf~~:Otfl!"~m.r 
'i'-I ~~~'Ilffilf~ 
~3/T OfT, Otf ~ ~ ~ ~ 'Iif Wrr 
tl~~~,~~'IIT'lIt 
.m 311ft <'f'I; ;:ri'm/' 'Il qn:r OfT, ~ 

Otf ~ wr.r~ .. ~ lfi{;/' qf 
'!il!~tl~~'~~~ 
~ 'IT, wr.r ~ .. f[ ~ t, ~ 
<mttm~~ r~ 
i'o!<t ~ ~ ~ ~ "fift. 
tl 

MR. DEPUTY-SPEAKER: Is he accept-
ing the amendment? 

SHm KAMLAPAl1 TRIPATHJ: No, 
it is not at all necessary to accept it. 

MR.. DEPUlY-SPEAKER: I shall now 
put Prof. Dandavate's amendment to the 
vote of the House. 

Amendment No. 1 l1'~I.\ put tlllJ flcJ.:atil·(·d. 

MR. DEPUTY-SPEAKER: The question 
is: 

"That clause 7 stand part of the BiJr'. 

The lIlo/ion wu,{ adopfed. 

Clau.te 7 was atid("{i 10 tilt· Bill. 

Claus~s 8 to 20, Clallse 1, /he 1~IJ'1ctill/( 

Formula. the Preamble and the Iitle ""'Ie 
at/Jed to the Bill. 

SHRI KAMLAPATI TRIPATHI: 
hei to move: 

"That the Bill De passed". 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill be passed". 

SHRI JYOTIRMOY 80SU: The hon. 
Minister has very nicely kept out the 
basic information from this HOllse abollt 
the real written down cOst of the a,sess 
that Government had taken over and raid 
a very handsome compensation, no doubt 
taking the counsel of people like Shri H. 
M. Patel who are so close to them in 
matters of priociplc while IIealin:: "ilh 
monopoly capiial. 
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Secondly, in regard to the 30 per cent 
rise in fares, I have been IX sing this q ues-
tion so many times. I am bringing in a 
new issue altogether to make it suitable 
for reply. 

If you look at the performance of the 
Indian Railways, if you look at the third 
class passenger fare and its vi"hilily, you 
will see that there are many ""ctions on 
many railways, many lin~'S and branch 
lines, where the money that YOll get out 
of the sale proceeds of ticket. <Joes not 
cover the cost of running that line. I have 
travelled in this steamer lim: a couple of 
times between Bombay and Goa and back. 
I have seen that most of the passenge .... , 
particularly in the deck dass, belong to 
the weaker section of society. the very 
weaker section of society. Mo.t of the pas-
sengers are Goans. So when the hon. Minister 
says that the Central Government helong-
ing to the Congress Party did 1I0t take 
the trouble of consulting the Government 
of Goa which does not have the same 
political views as they bne- -I do not 
want to say anything good or bad about 
lhem-I consider it the hdght of dis-
courtesy and impropriety on tlte part of 
the Central Government. 

Now on the issue of the 30 per cent 
rise, the hon. Minister and Ilis department 
could have .••• 

MR. DEPUTY-SPEAKER: Why does 
he refer to it now? 

SHRI JYOTIRMOY BOSU: I want to 
say that if the hon. ;"linistN had followed 
the policy the Indian Railways ha,e follow-
ed so far with regard 10 third class pas-
""ngers, he should have hesitated to im-
pose this big levy of 30 per cent, one third 
uf the fare, on these passengers. The 
Minister wiu kindly ;:onsider that hy this 
be is going to hit the weaker section of 
society who cannot afford this 30 per 
eent rise in the fare. 

Lastly, we have heard his aS8urance with 
regard to all those who have heen con-
nected wilh this line ",iml.< Ihe directors 
and those who hold substontial equity 

shares, that a1l Ibose persun~ will be lib-
sorbed by the Government in lime, without 
any hesitation and dela)·. 

SOME HON. MEMBERS ROSE-

MR. DEPUTY-SPEAKER: I will allow 
Shri Banerjee. We arc in tbe third read-
ing at which stage obser.alions should be 
confined to either supporting .,. opposing 
the Bill. And may I remind you abaut 
the rule that repelitions of others' argu-
ments or one's own argument~ are not 
allowed? If you are going to talk about 
the 30 per ceDt, I will not allow it because 
at least half a dozen .times tbis has heen 
stressed, 30 per ceDt, 30 per cent. Shri 
Bosu himself many times stressed the 30 
per cent increase. 

SHRI JYOTIRMOY 80S!;: Has he 
replied? 

MR. DEPUTY-SPEAKER: I cannol al-
low Shri Naik hecause it is against the 
rule for any ntemhor to make a secoRd 
speech on. the same ,ubjcc!. I will allow 
Sbri Banerjee since he did nol speak 
earlier. 

11ft trW. l!'1f. ~ (~) : ~ 
~, ~ ~ f h; {If ~ 'lit m.r ~~ of m~q;;fr.:<IT I 
-.IT~~~-r~~~~ 
of ~ ~ it q\ mlf"i' ~ 'liT 
~~fl;;rt~;fur ~-r 
~ ~ 1I>l ~ ;;tfr I ~ ~ 'liT 
#T~~mfl~<m~ 
m.r~it~~~ 
q;y~nrriTw<lt~ ~I zF-
~3I""Tl~q\.w.r ~ ~ 
~ i;' <It ~ it ~ 'Wi' ;it 'fJ'i'mr 
:;f'R <Ifif I :m ~ q\ -.IT ~ ~, 
;;rt~~~\';rl'r H 
~ 'Ii q;iT <t1ll .r ~,..m ~Wtfl 
~ 311m i;' I ~.w q >T3!T mm 
.r ffi ;;tfr ~ '1'>U, ~ m ~ 
~ ~ '!;ffi orif ~.rT'-5'f if 
~~.,.m~~m.T~>IT 
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['Ift~. trJr. ~ 

{<r qi ~ ~ tf- m 11.;/T ;;ft ~ 
~ff.~1{t~~'f1 
.r.t i!!i'l ~ 'fif ~ ~ ;;-q;; ;nn 
~ qi.nm "If ~ ~ i!!i'l".~ ~ ~ 
:am~mf<hr~~;:mrmil 

MR. DEPUTY-SPEAKER: Have you 
got anything to say in rerly? 

SHRI KAMLAPATI TRIPATHI: I have 
nothing to say. 

MR. DEPUTY-5PEAKER: The ques· 
tion is: 

"That the Bill De passed." 

The motioll was adopted. 

14.551 hrs. 

DEMAND" FOR EXCESS GRANTS 
(GENERAL), 1971-72 

and 
SUPPLEMENTARY DEMANDS. FOR 

(GENERAL), 1973-74 

MR. DEPUTY-SPEAKER: We t'lke up 
the Demands for Excess Grants (General) 
and the Supplementary Oc>ma~ fqr.,Gtants 
(General). Both of them will be discuss-
ed together. 
Dn .... "D No. 2-DEFENCI. SERVICES. 

MR. 
moved: 

EFFECTlVI:-ARMY 

DEPUTY -SPEAKER: Motion 

''That a SUlJl of Rs. M,9),36.l94 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Defence Services, Effective-
Army, for the year ended the 31st 
day of March, 1972." 

DEM.'''D No.3-DEFENCE SERVICES, 
EFFECTIVE-NAVY 

MR. DEPUTY--SPEAKER, Motion 
moved: 

"That a sum of Rs. 2,09,19,266 be 
granted to the President to make 

good an excess on the 
respect of 'Defence-services, 
Navy, for the year ended 
day of March, 1972." 

grant in 
Effective-
the 31st 

DEMAND No. 4--DEFENCE SEltVICES, 
EFFECTIVE-Am FOIlCE 

MR. DEPUTY--SPEAKER: Motion 
moved·: 

"Thllt a sum of Rs. 11,48,88,770 be 
granted to the President to male 
good an excess on the grant in 
respect of 'Defence Services, Effective-Air 
Force' for the year ended the 31st 
day of March, 1972." 

DEMAND No.5-DEFENCE SEIlVICES--NoN-
EFFECTIVE 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"TImt a sum of Rs. 51,34,::51 be 
granted to the President to make 
gOod an excess on· the grant in 
respect of 'Defence Services, Non-effec-
tive' for the year ended the 31st day of 
March, 1972." 

DEMAND No. 20-MINT 

MR: DEPUTY-SPEAKER: Motion 
"""ved: 

"That a sum of Rs. 2.90,4 I 2 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Mint' for Ihe ye:u ended the 31st 
day of March, 1972:' 

DEMAND No. 24--0THEIl REVENUE Ex-
PENblTtJRE OF THE' MI.NISTIlY OF FrNANCE 

MR. 
moved: 

Motion 

"That a sum of Rs. i,20,16,693 be 
granted 
good an 
respect of 

to the Pre,ident 10 make 
excess on the grallt in 

'Other RevenueE~penditure of 
--~------------------------• Moved with the recommendation of the President. 


